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. A copy of the ORDER dated ................................. passed by the Hon'ble
Tribunal in the above mentloned case is forwarded herethh'for necessary action.
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1. Respeohdent No. 2 by Shrl Cm Namdeo. -
§~ - In this cese“the..learned counsel for .
|
{
‘)
b
[}
i
4
R
|
vl
-1
1
of -
)

the respondents submitted that th~ Hon'ble
Iquh Court of Mp-has stayed th-order passed,
by the ’Eribunal .dated 22nd November, 2004 -
in oas Nos. 16/2003 and other-connected
matters,-vide order (’htod 20.6,2005 in

WP Mo, ,3718/2605 (s}, I, view &f the this
- the progant CCphas became infructuous and
. ds_sccerdingly-dismissed as 1nJ_rpm_uous.
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